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MR. DEPUTY-SPEAKER: Whaterer
is said now will not go on record. (In-
terruptions)**

(xi) STRIER BY RM.S. EMPLOYEES IN
MADHYA PRADESH,
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(xii) DEmMAND FOR CONTROLLING SPIRAL-
LING PRICEs OF LAND IN URBAN

AREAS.

SHRI A. T. PATIL (Kolaba): Sir,
under rule 377, I rise to make the follow-
ing statement on a matter of urgent public
importance ;. —

With the growing unemployment in the
villages. there is a constant flow of
people from villages to cities and other
urban areas in search of mcans of living
in employment, business and industries,
etc. Governments have also undertaken
schemes to help educated unemployed to
get sclf-employed in their own industries
and businesses. These activities require
land in urban areag for residence, industry
ang business and place a very high de-
mand on lands in the urban areas.

Seizing this opportunity, the people
having surplus money and other liquid
assels, boih in black and white, started
investments in purchase of lands in and
around wurb.n  wrcus.  This resulted in
spiralling of prices of land in urban arcas.
This aflorded a golden opportunity to
convert black money into white one, 10
evade income-tux etc. and to scuttle the
Government's schemes for self-employ-
ment.  People with moderate  mcans
desiring to have their own residential
houses, industries or businesses cannot
afford to get land in the urban areas at
the prevailing fabulougs prices.  This
resulted in dwindling gown the economy
and in blocking the avenues if employ-
ment and growth.

It has, therefore, become imperative to
check the spiralling prices of lands in and
around urban areas. The Urban [Land
(Ceiling and Regulation) Act, 1976, pro-
videq for checking the prices of lands in
sclected urban agglomerations. But it
cannot be invoked to operate in other
urban areas. There are, therefore, de-
mands (0 extend the operation of this
Act, with jmprovements therein to muni-
cipal towns and cities. The matter is said
to be under the consideration of Govern-
ment. Bu; the Government's considera-
tion may be Jong process. Till the Gov-
ernment takes a decision in the matter, it
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is urgently necessary, as a prelimmary
step, to take measures to check and con-
trol the spiralling prices of lands in and
around urban areas other than the urban
agglomerations.

I. therefore, strongly urge upon the
Government 0 take prompt ynd imme-
diate action, either by legislation or
otherwise, to control and check the spiral-
ling prices of jand, in and around urban
areas other thun the wurban agglome-
rations,

(vii) NEED To STO" IMPORT OF SYNTHE-
tic RESIDENTS OF KUCHLIBARIL,

SHRI AMAR  ROY PRADHAN
(Cooch-Behar): The House is aware that
an agreement has been arrived at  bet-
ween the People’s Republic of Bangla-
desh and the Republic of India on the

lease in  perpetuity of Tin Bigha, an
Indian territory to Bangladesh. The
Indo-Bangladesh Joint Communique

dated 7-10-R2 infer alia mentions:  “The
two Governments agreed 1o takhe imme-
diate sreps to complete thy modalities of
implementation of the lease terms in-
cluding verification and marking of the
leased arey on the ground.” I, therefore,
appears thay the modalitics of the imple-
mentation arc yet to be worked out. Fifty
thousandy inhabitants of Kuchlibari area,
an integral part of India, it i5 apprehend-
ed, will he delinkeq from the rest of
Indian territory in the event of exclusive
jurisdiction of Bangladesh over the Tin
Bigha which is the only connecting link
of Kuchlibari with the Indian land mass.
The safety and security of these inhabi-
tants will  naturally, be exposed to var-
ous gtresses and gtrains. A sense of un-
certainly has therefore descended or
Kuchlibari area, an Indian territory. This
is undoubtedly a matter of grave concerr
for all of us. The Government of Wes
Bengal, alive to (his, have suggested cer
tain modalities. I shall urge upon t
Government to consider those suggestion:
of West Bengal Government and  tak
appropriate steps. I; may further W
noted that Joint Communique mention
the following: *“The Indian side affirme
that th2 term< of 'ease would be imple
Mented as soon as posisble even prio
to the ratification of the Land Boupdar
Agreement of 1974, The House,



